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THE DEPUTY CHAIRMAN : Please allow
Mr. Ravi to speak. Do you think only you
have the right to speak in the House and the
Members on the other side have no right to
speak ? This is not fair. Please. (Interruptions)
You should give opportunity to the other
Members also to speak. You have your
viewpoint. (Interruptions) Please keep quiet.
Let hirn say whatever he wants to say. You
are creating a rumpus here. He is trying to
explain his viewpoint. He has the right. One
has to listen to each other's viewpoint. I have
to listen to his point of order and deal with it.
It is not proper that only what you want
should be done and the others cannot have
their say. Please. You are sitting in a big
House. I do not want to give a sermon again.
Please. 1 am to saying anything.
(Interruptions) Mr. Bommai, Please sit down.
Mr. Ravi, what is your pomt of order?
Kit>. |rrupt|ons)

SHRI VAYALAR RAVI: Madam, my
point of order is this. There are, specifically,
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two issues involved here. One is that the hon.
Members want the Prime Minister to be
present here. I am not questioning their right.
But my point. Madam, is very simple. Has a
Member of this House—whether he is a
Minister or not—the right to speak in the
House or not ? This is one thing. Secondly,
whether he, b.s the Minister of Commerce, the
right to speak or not ? I say this because the
Ministry of Commerce has also been referred
to in the report. Further, some of the Members
who spoke also referred to the Commerce
Ministry. Therefore, as the Commerce
Minister, has Mr. Pranab Mukherjee the right
to speak and clarify the position or not 7 This
is my point.

SHRI SOMAPPA R. BOMMAL:
(Interruptions’)

No.

SHRI S. JAIPAL REDDY: Madam, on
a point of order.  (Interruptions)
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SHRI S. JAIPAL REDDY : Madam...

THE DEPUTY CHAIRMAN :1 will
allow you ... (Interruptions)

SHRI GURUDAS DAS GUPTA: Madam,
it is three o'clock now. According to the
Supplementary List of Business the hon.
Finance Minister has to lay revised
paragraphs of the Action Taken Report on the
Table ... (Interruptions) ...

THE DEPUTY CHAIRMAN : He can lay
it on the Table.

PAPERS LAID ON THE

TABLE—Contd.

Revised Paragraph of tbe Action labia
Report

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Madam, I beg to lay
on the Table a copy each (in English and
Hindi) of the Revised Paragraphs of the
Action Taken Report on the Report of the
Joint Parliamentary Committee to enquire into
irregularities in securitiecs and banking
transactions. .. (Interruptions)...
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